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CP.60/93 in 0A.248/93

Judgement
( as per Hon, Mr, Justice V., Neeladri Rao,.UC )

Heard Sri G,v, Subbs Raop, learred counsal for the
epplicents and Sri N.R, Devarsj, learned counsel for the
respondents,

2, The spplicants in the OA filed this CP, 1t is stated
for the applicants that this CP i{s not pressed &s the
applicants came to know that the respondents ars taking some
eteps for 1mplement§tion of the judgement., It is further

submitted for the spplicents that if the circumstances

wvarrant thay may be permitted te file sn MA praying for

implementation of the judgement,

A

-

J. The learned counsel Por the respondents submitted that

AAGeiA =
the order in QA.248/93 was already implemented aadifn pleaded
in the reply statement filed in the CP, — :
g I
4. As the CP is not pressed, we are not gaing Yo, question \!

as to whether {nfagt the order in OA.248/93 is implemented
. e
or not,

5. CP is dismissed as not being pressed -but this order gf
/

dismissal does not debar the petitioners te mave the Tribunel

by way of MA if the circumstances warrant, No costs.é/
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